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No. 276/XXXV1(3)/2021/66(1)/2021
Dated Dehradun, September 29, 2021

NOTIFICATION
Miscellaneous

‘l" Pursuance of the provisions of Clause (3) of Article 348 of the
Constitution of India, the Governor is pleased to order the publication of the
:@Mﬂ English translation of *The Uttarakhand Panchayati Raj (Second
Amendment) Ordinance, 2021 (Uttarakhand Ordinance No.03 of 2021)

As assented to by the Governor on 28 September, 202

The Uttarakhand Panchayati Raj (Second Amendment) Ordinance, 2021
( Uttarakhand Ordinance No. 03 of 2021)

promulgated by the Governor in the Seventy Second Year of the Republic of india
An
Ordinance
further to amend the Uttarakhand Panchayati Raj Act, 2016
WHEREAS, State Legislative Assembly Is not in session and the Governor is
satisfied that circumstances exist which render it necessary for him to take immediate

petion; ' : | (1) of article
REFORE, in excercise of the powers conferred by clause
213 of ?hc:v'\g::ﬂtuﬂon of Indla’, the Governor Is pleased to promulgate the following

Ordinance:- |
1 (1) This Ordinance may be called the Uttarakhand

e Panchayati Raj (Second Amendment) Ordinance, 2021

femeoncement (2) It shall come into force at once.

‘ Raj Act,
ment of section 130 2 In section 130 of the Uttarakhand Panchayati
ppuot of 588 130 ‘ 2016, first paragraph of sub section (6) shall be
2 i i  substituted as follows, namely-
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“(6) Notwithstanding anything contained in any other
provisions of this Act, where due to inevitable
circumstances, or in public interest, it is not feasible
to conduct election for constitution of any Gram
Panchayat, Kshettra Panchayat or Zila Panchayat
before the expiration of its term, the State
Government or any officer authorised by it in this
behalf may by order appoint administrator and such
strator shall hold the post for such period not
ing six months as specified in the said order
in very inevitable circumstances this period
»e extended once again for the period not
ng six months and shall discharge all powers

ions, of Pradhan in case of Gram Panchayat,

in case of Kshettra Panchayat, Chairman in

panchayat with powers and functions of

of three level Panchayats.”

- LT. GEN. GURAMIT SINGH,
~ PVSM, UYSM, AVSM, VSM (Retd.),
~ GOVERNOR UTTARAKHAND.

By Order,

HEERA SINGH BONAL,
Principal Secretary.
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